“THE PRESS COUNCIL (AMENDMENT) ACT, 1994

Mo. 36 or 1994

S ; [37d June, 1994.]
| An Act furrher to‘amend. the Press Council Act, ,1978

B it enacted by Parliament in the Forty-fifth Year of the Republu of
India as follows:—

L Thins_ Act may be ckalled, the Press Council (Amendlﬁent) Act, 1994.

2. In the Press Councﬂ Act, 1978, in s!ectmn 5, in sub-sectlon (3), for
the Explanatwn, the followmg Explamztwn shall be subsututed namely —

‘Explanatwn —For the purposes of clause (), a newspaper”,'

' shall be deened to be categorised as big, mediim or small news-
paper on the basis of its clrculatmn per issue, as the Cerntral‘ Govern-

. ment may, by nonﬁeatmn in the Oiﬁmal Gazette, notify from time
to time.’. ‘
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